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Hon'ble Mr. Rattan Prakash, Member (Judicial)

PER HON'BLE ;IR, O, ,P, SHARIA, MEMEER (ADMINISTRATIVE)

The learned counsel for the applicant states that
the 02 has already been disposed of. He, therefores does
not press the Contenpt Petition, which is against an interim
dir=ction issued by the Tribunal., The Contempt Petition
stands dismissed as having become infructuous., Hotices issued
are discharged, |
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